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The 18th May 2015
S.0. 78, dated the 18th May 2015—In exercise of the powers conferred by sub-
section (1) of Section 13 and sub-section (1) of Section 14 of the Bengal, Agra and Assam
Civil Courts Act 1887 (Act XII of 1887) and sub-section(1) of Section 11 of The Code of
Criminal Procedure, 1973 (Act 2 of 1974) and in modification of the previous notifications
and orders issued on the subject, the Governor of Bihar is pleased to direct that for trial and
disposal of the Civil and the Criminal cases not triable by Court of Sessions and exclusively
triable only by any Magistrate arising within the revenue limits of Arwal District, presently
under the Jehanabad District and Sessions Division:-
(@) 2 (two) Courts of Subordinate Judge [Civil Judge (Senior Division)], 3
(three) Courts of Judicial Magistrate, First class/Second class [Civil Judge

(Junior Division)] and 1 (one) Court of Munsif [Civil Judge (Junior

Division)] shall be established at Arwal District;



TIER Teic (3 AT9RUT), 18 HAS 2015 3

(b)

(©)

(d)

The Jurisdiction of 2 (two) Courts of Subordinate Judge, 3 (three) Courts of
Judicial Magistrate, First class/Second class and 1 (one) Court of Munsif of
Arwal District shall be the entire revenue limits of the Arwal District;
The above mentioned 6 (six) Courts of Arwal district shall hold their sittings
at Arwal and remain under the control and jurisdiction of District and
Sessions Judge Jehanabad.
This Notification shall come into force with effect from dated the 20th May,
2015.
(F.No. A/Act-8/2001/3218/]J.)
By order of the Governor of Bihar,
AKHILESH KUMAR JAIN,

Secretary to the Government.
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